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CuNTRAL ADJMINLISTRATIVE TRl UNAL

ALLAHABAD BENCH, ALLAHABAD.

Allahabad this the 12th day of September 2000,

CORAM:=

Hon'ble 'ir, Rafig Uddin , sember=J

Hon'ble Mr, S. Biswas, Mcmbel =A,

Orginal Application No. 985 of 2000,

Naresh Kumar Sahu, S$/o Late Ram Nihorey Sahu

R/o village Dhata, Distt. Fatehpur (U.P.)

seccsovsescs Appl.\.canc.

Counsel for the applicant:-Sri R.K. Sinha
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l. Union of India through the Secretary to the

s

Governient of India, Ministry ol Communieation

L P S oo B N T US o o~ T g = Y 2t ey e Moty M T 116001
2l rlO0K, sarual Peatel Bhawvan, New Delhi-110001.

Chief Post Master Cenceral ¥ S Dneiasl 2y, =
Lo \NilldE€Xr FOSU Na Sl d UClClady Vet rOSTal “iIClicCy
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[M.G. Marg, Lucknow=-2260

3. Director, Postal Services, Kanpur.
4, The Deputy Post Master, Dhata, Fatchpur.
Se\The Sub Divisional Inspector ¢ Post Offices)
Khaga, Distt. Fatchpur,
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; Hon'ble Mr, Rafiqg Uddin, J.M.)

Py
o

This O.A. has been filed by the applicant
for direction to the respondents to permit him
to join his duties and also to decide his various
representations wnich are stgggé;EEBe pending before

the respondents.

20 This as an admigitted case of the applicant
that he has benn secrved with the charge=-sheet by
the respondent No.4 vide order dt. 25.05,99 in
which allegations a};éébd for unauthorise absence
BV Lo prakl
from the duty for 180 days. The Inquiry Officer has
also pointed out that the matter is pending before
Inguiry Officer for adjudication. We therefore, do
not f£ind any justification to interfere with the

departmental proceedings at this stage. The

sheet, Therefore, the O.,A at thils stage is not
maintainble and the sane is dismissed at admission

Stage.

3. However, the respondent No. 4 is directed to
complete the inquiry against the applicant
expediticusly within four months. The applicant is
also directed to co=—operate with the Inquiry Officer

in conducting the inquiry.

4, There will be no order as to costs.
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